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Shri A, P. Jain: We wanted to hear
it}

Shri Hanumanthaiya: Secondly, she
said she (as no knowledge of the
accounts of the Bhurat Sevak Samaj,
and having said that, how can she go
on defending that there is no middle-
man’s profit and so on?

Mr. Speaker: Shri Jain, your
neighbour, has said that he wanted
to hear it.

Shri A. P. Jain: Yes, Sir.
M. Speaker: Next question.

Dr. Sushila Nayar: I think the
hon. Member has completely mis-
understood SHRDLU HAT understood
what I said.

Mr, Speaker: Next question.
Bird and Co.

Shri 8. M. Banerjze:
*375. { Shri Surendranath
L Dwivedy:

Will the Minister oi Finance be
pleased to refer to the reply given to
Starred Question No. 455 on the 5tn
March, 1964 and state:

(a) whether investigations into the
afluirs of Bird & Co, [7r ailcged vio-
lation of Foreign Exchange Regula-
tion Act have since been completed;
and

(b) if not, the reason for the delay?

The Minister of Planning (Shri

B. R. Bhagat): (a) No, Sir.

(b) In respect of the cases initiated
by the Calcutta Custom House, the
firm has moved the High Court at
Calcutta and the matter is sub-judice.
However, in respect of the cases with
the Directorate of Enforcemeant, adju-
dication proceedings fiave already
been initiated and these cases are
likely to be finalised soon.

Shri S. M. Banerjee: In reply to a
previous question in the month of
March, 1964, the hon. Minister stated
that show-cause notice under the
Sea Customs Act and the Foreign
Exchange Regulation Act had been
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issued and that further investigations
were a.so progressing. He has now
practically repeated the same reply,
with the exception that the firm has
gone to the High Court in regard to
the customs case. I would like to
know why they were not prosecuted
before and why they were allowed to
move the High Court, and why this
period of six months or eight months
was given to them.

Mr. Speaker: The question as to
how they were allowed to move the
High Court wouw'd look strange. The
question should not be in that form.
What hie means to ask is, why there
was so much delay caused so th3st
they had enough time and so an.

Shri S. M. Banerjee: You remem-
ber that it was raiseq for the first
time on the 12th December, 1963,

Shri B. R. Bhagat: As you rightly
pointed out, unybody has the funda-
mental right to go to the court and it
was not because....

Mr. Speaker' The objection was that
the Government were slow and they
had enough time to think over ft.

Shri B, R. Bhagat: That is what 1
am going to say: that it has no rela-
tion to the time elcment. The show
cause notice was heard and the case
was complicated and big, and they
wanted some time. It was given
When the case was fixed for personal
hearing, it was at that stage of hear-
ing that they raised the question ol
jurisdiction; they doubt that this is
a valid jurisdiction, adjudication pro-
ceeding, and they wanted to go to the
court. They subsequently went to
the court and the High Court has
stayed the proceedings. It has no
time element; it is a question of law.

Shri 8. M. Banerjee: The question
was asked for the first time in the
House on the 12th December, 1963,
and we were told after asking so
many questions—whether the Minis-
ter's son was there or not and all
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questions and we did not get an ans-
wer—that every step would be taken
when the cases are finalised at the
earliest opportunity. I wou'd like to
know what concrete steps hiave been
taken from December, 1963, till today
to prosecute them either under the
Foreign Exchange Regulation Act
or any other Act, and why was there
this delay?

Shri B, R. Bhagat: I am sorry, the
hon. Member is not able to appre-
ciate this fact that the proceedings in
one case have been stayed by the
High Court. In the other case, al-
ready we f1ave said it is going to be
finalised very soon. There is, there-
fore, no element of delay.

Shri S. M. Banerjee: Why is prose-
cution delayed? Why has it not been
launched?

Mr. Speaker: He says that so far
as one case is concerned

Shri S. M. Banerjee: 1 have under-
stood that.

Mr, Speaker:
raise that point.

Then he need not

Shri S. M. Banerjee: Why is the
other case delayed—the case in res-
pect of the Foreign Exchange Regula-
tion Act.

Mr. Speaker: About that he said
that already the Enfcrcement Direc-
torate is proceecing with it.

Shri S. M. Banerjec: Why there is
so much delay?

Shrimati Renu Chakravartty: What
fs the difficulty in the way of the
Government to move expeditiously in
the matter of the prosecution of these
cases? 1 want to know the reason
for the delay.

Shri B. R, Bhagat' In the first group
of cases the court has stayed the pro-
ceedings.

Shrimati Renu Chakravartty: I want
to know at what stage, when it came
up for prosecution, they checked it.
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Mr. Speaker: Nobody has questioned
s0 far about the first group which is
before the High Court. Hon. Members
are anxious to know about the second
group of cases.

Shri B. R. Bhagat: I am coming to
that, With regard to the second group
of cases, according to law—we have
to go by the law and not beyond the
law—the adjudication is done by the
Director of Enforcement under the
Foreign Exchange Regu'ation Act. As
soon as that adjudication is complet-
ed—it is going to be completed soon—
it is for the Director of Enforcement
to say whaether fine is to be imposcd
or not or whether it is a fit case for
proscution. He can ask the Govern-
ment to go ahead with the prosecu-
tion or he can go for prosecution in
the court.

Shrimatj Renu Chakravartty: Sir,
my ques‘ion has not been answered,
What are the difficulties that come
in the way of the Government tik-
ing expazditious steps for prosecuticn?
If the adjudication takes one year,
how much longer will it take for the
prosecution?

Mr. Speaker: That he cannot help.
His answer is that according to law
the adjudication is to be done by tne
Director of Enforcement.

Shrimati Renu Chakravartty: Why
has it taken onc ful! year for ad-
judication?

Shri B. R. Bhagat: Which adjudica-
tion, on the second group?

Shri Ranga: First, second or the
third one.

Shri S. M. Banerjee:
understood it very well
what it is.

You have
You know

M~ Speaker: Order. order. In this

manner it should not be put.

Shri Ranga: Sir. a special question
has been put. Why has it become
dificult for the Minister to reply?
The question is, in the second group
of cases where the High Court's assis-
tance was not invoked, why is it that
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it has taken them so long to adjudi-
cate and come to a decision? it is
said that it has taken them more than
a year.

Mr. Speaker: Do the hon. Members
want to know why the Director of
Enforcument has taken so much time?

Shrimati Renu Chakravartty: Yes.

Shri B. R. Bhagat: As I said, Sir,
this case was a very complicated case.

Shri Daji What is the comp ication?
Is it because some big persons, some
influential persons are involved?

Shri S. M. Banerjee: Minister’s sons
are involved.

Shri B. R. Bhagat: In spite of what
the hon. Member 'may say or insinu-
ate, 1 think those are not the facts.
The facts will bear out when the ad-
judication will be completed. But
there has been no unwarranted delay.
He has done his best. It is becausa
of the complex nature of the docu-
ments that it l1as taken so much time.
A large number of documents are
there. He has to go into all of them.
Very soon, maybe 1n the ccurse of a
week or two, it will be completed.

Shri Hari Vishnu Kamath: By that
time th2 bird may fly away.

Shri Hem Ba ua: Mav I know if it
is a fact that some Indians in high
places, either themselves in high places
or connected with peop'e in Aigh
places, arz involved in this varticular
violation of foreign exchange regula-
tion; if so, may we have the names of
those Indians in high places ar ron-
nected with persons in fiigh places?

The Ministe- of Finance (Shri T. T.
Krizhnamachari): I do not know what
the hon. Member means by ‘high
places’; 1 do not knew whether he
means high places in firms or in the
commercial world. I am not aware
of anybody in any high place who
has brought in any influence to M:}r
on the Government in regard to this
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matter. May I tell the hon. Mem-
bers that so far as I am concerned and
my colleague here concerned, we
would like to have this matter settled;
we are not happy to come und answer
questions in this House frequently
about de.ays. But this is a case where
a large number of documents have
been seized. I saw, I think, day ba-
fore yesterduy, the officer wip is doing
the investigation. He mentioned 10
me that he wanted more staff and even
space which he has not got for sort-
ing out thesc documents. An enor-
mous amount of documents have coms
into the hands of the investigating offi-
cer. 1t certainly took time for them
to sort them out. In the meantime,
one set of cases had to be, a sort.of,
kept in abeyance becaus:z of the mat-
ter having come up to the court. Then
there is the other question, why there
is no proszcution. Primarily it is for
the Director of Enforcement to de-
cide. In fact, I do not mind telling
hon. Members that I had asked that
question once as to why it is that
there was no proszcution, when it
came up last time, anj that even
though the revenue consideraticns are
not very prominent there must be
some prosecution. That is the feel-
ing that I mysclf had. But it is pri-
snarily for the Director of Enforce-
ment, who is in charge of t-e malter,
to decide whether he thinks that pro-
secution shou'd be laun-h2d or it
should be dealt with a~cording to the2
powers that he has and the particular
person should be fined. I can give
np assuranze with regard to expedit-
ing the matter. It is not in my hanls.
1t is in the Mands of the p2aple there.
Government is equally interssted in
this matter coming to light and being
disposed of. It gives us no pleasure
to have to come tim= and arain to
this House and say. “The matter i3
under consideration”. But,-a: hon.
Members are aware, th2 parties try
their best to se2 that t= p-o-eedins
are delayed over which we really
have no control. ... ("interrupton).

Shri S, M. Banerjee: We ask for the
names. '
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Shri Hem Barua: I have asked for
the names of the persons involved in
the matter.

Mr. Speaker: If the enquiry is
going on by the Directorate, probably
it will be found..... (Interruption).

Shri S. M. Banerjee: Shri Dange's
name was announced. Everybody's
name was announced in this House.
Bird and Company is not bigger than

8hri Dange. Why not the names be
announced?

Shri Indrajit Guptarose—

Mr. Speaker: Order, order. But
after that long statement ... (Inter-
ruption) .

Shri T. T. Krishnamachari: I am

not aware of any names. Therefore
what is the use of asking me? If mv
knowledge is imperfect, it is imperfect
even to satisfy the very desirable
curiosity of hon. Members......
(Interruption).

Shri Daji: You are trying to screen
them.

Shri T. T. Krishnamachari: I can-

(Interruption).

Shri Daji: You know them........
(Interruption).

Mr. Speaker: Next question. Shri D.
C. Sharma.

Shri S. M. Banerjee: They are shiel-
ding Bird and Companv. You should
protect us, (Interruption).

Public Sector Projects

Shri D .C. Sharma:
Shri Bishanchander Se h:
*378. . Shri Rameshwar Tantia:
| Shri Dhaon:
Shri B. P, Yadava:
| Shri Indrajit Grpta:

l‘ Sh-i Yashpal Singh:

Will the Minister of Planning b2
pleased to state:

(a) whether the State Governments
have been asked to expedite the exe-
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cution of public gector industrial pro-
grammes; and

(b) if so the action taken by them
in the matter?

The Minister of P'anning (Shri B,
R. Bhagat): (a) and (b). The progress
of State Projects, including industrial
projects, is periodically reviewed by
the Ministries concerned and the
Planning Commission and advice|
assistance given in the speedy execu-
tion of the programmes.
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